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cause of not very healthy activities
on their part that this was withdrawn
in 1959. In between, the judgment of
the Supreme Court came and we had
no right to give them recognition.
That situation has continued till now.
‘Therefore, we have thought of an
other alternative, to give them de
facto recognition. Therefore, so far as
Government is concerned, we are all
for giving them recognition, we are
all for giving them any assistance we
can. A joint conciliation machinery
is also being set up. I think the posi-
tion has considerably improved, But if
any help is given to us, we will only
welcome it,

Mr. Speaker: Next question. Shri
Linga Reddy.
Shri Umanath: Sir, I have been

repeatedly standing.
Some hon. Members rose—

Mr. Speaker: They might ask for a
discussion on it, if they so desire. 25
minutes have already been taken on
this. I cannot give any more time.
If Members do desire, a separate dis-
cussion may be asked for, by giving
notice. Now, Shri Linga Reddy.

Shri Umanath: Sir I want to put
only one question I never stand up
like this and insist on putting a ques-
tion.

Mr, Speaker: I agree that he has
been standing repeatedly. 1 also agree
that I have not been able to call him.
I am sorry for it, But I cannot give
him an opportunity now, not in this
manner.

Shri Umanath: I would like to sub-
mit that the only way of having a
discussion on this is to give notice
of a half-an-hour discussion. I under-
stand from the Secretariat that notices
have already been received for a
large number of half-an-hour dis-
cussions during this session. So, there
is no chance of its coming up in this
session,

Mr. Speaker: 1 will see that
hon. Member is accommodated.

the
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Exploitation of Rivers for Power and
Irrigation2l Purposes

780. Shri H. C. Linga Reddy:
Shri P. R. Chakraverti:
Shri Warior:

Shri Vasudevan Nair:
Shri Prabhat Kar:
Shri Ram Harkh Yadav:

Will the Minister of Irrigation and
Power be pleased to state:

(a) the extent to which the rivers
of the country have been exploited
for irrigation and power go far in the
last three five year plan periods;

(b) the extent to which they still
remain to be exploited in the Fourth
Plan period and whether Government
have a phaseqd programme for doing
it; and

(c) if so, the details thereof?

The Minister of State in the Minis-
try of Irrigation and Power (Dr.
K. L. Rao): (a) to (c). A statement
is laid on the Table of the House.

STATEMENT
Irrigation .
The available river water resources

in the county have been estimated at
about 1360 million acre-feet, but ow-
ing to physiographical conditions only
about 450 million acre feet can be
used for irrigation. Upto 1951, only
about 76 ‘million acre-feet or 17 per
cent of the usable annual flow were
utilised. This increased by the end of
the Third Plan to about 150 million
acre-feet or 33 per cent of the usable
flow.

Another 50 million acre-feet are
likely to be used in the Fourth Plan.
This will bring the total utilisation at
the end of the Fourth Plan to 200 mil-
lion acre-feet or about 45 per cent of
the usable flow. The spillover pro-
jects from the Fourth Plan will utilise
another 50 million acre-feet. This
leaves 200 million acre-feet for subse-
quent exploitation.

Power

The hydro-electric potential of the
country is estimated at approximately
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41 million KW at 60 per cent load fac-
tor of which only about 1 per cent
was exploited till the beginning of
the First Five Year Plan, During the
past three Five Year Plans 7.0 per cent
of additional hydre potential was ex-
ploited. The total hydro potential
exploited at the end of the Third Five
Year Plan was, therefore, 8 per cent.

At the beginning of the Fourth Plan,
approximately 92 per cent of the
hydro potential remained unexploited.
During the Fourth Plan about 6.0 per
cent of the hydro potential is expect-
ed to be exploited. Work on schemes
will continue which, on completion,
will result in exploitatior of additio-
nal 5-2 per cent of the hydro poten-
tial. All these would result in exploi-
tation of about 19 per cent of the
hydro potential of the country. There
is no phased programme for exploita-
tion of the remaining 81 per cent of
the hydro potential. During the
Fourth Plan period, stress is being
laid on investigation of as many hydro
sites as possible so that a selection
could be made of the most economic
schemes for future implementation.

Shri H C. Linga Reddy: It is seen
from the statement laid on the Table
by the hon. Minister that only 33 per
cent of the irrigation potential and 8
per cent of the hydro potential are ex-
ploited for irrigation and for other
purposes. Is it not true that there are
States with limiteq financial resources,
which are not in a position to execute
schemes costing more than Rs, 50
crores? In view of this, may I know
whether there is any proposal before
the Central Government to have Cen-
trally sponsored schemes for schemes
costing more than Rs. 50 crores like
the Upper Krishna scheme in Mysore
costing Rs. 120 crores? The State
Government is not able to execute
it because of its limited financial re-
sources.

Mr. Speaker: Instead of asking a
question, the member is making a
speech.

Dr. K, L, Rao: It is true that we
could have taken up more projects
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if there were funds available. It is
under the consideration of the Gove-
rnment whether to take up some of
these major projects or how to assist
them to accelerate the progress of
their work.

Shri H. C, Linga Reddy: Some river
disputes like the Krishna-Godavari
water dispute, are responsible for the
delay in the execution of irrigation
and power schemes. Therefore, may I
know whether legislation is being
brought forward for settlement of
water or river disputes between
States?

Dr. K, L. Rao: I am glad to state
that in the Krishna Godavari rivers
no projects have been held up on ac
count of this dispute,

Shri Vasudevan Nair: I was sur-
prised to read a few days back a
statement by the hon. Minister that
there is some dispute about the utili-
sation of the waters of the west-flow-
ing rivers of my State, Kerala, bet-
ween the States of Kerala, Mysore
and Madras. What are the disputes
and which are the rivers involved in
this? It is just a surprise to us.

The Minister of Irigation and Power
(Shri Fakhruddin Ahmed): It is a
fact that there has been some dispute
between the Madras Government and
the Kerala Government regarding the
flow of these rivers.

Shri Vasudevan Nair: Which rivers?

Shri Fakhruddin Ahmed: Western
flowing rivers,

Shri Vasudevan Nair: All the ri-
vers?

Shri Fakhruddin Ahmed: All the
rivers. it was decided that this matter
should be discussed between the two
Governments with the help of the
Central Minister. But, unfortunately,
there is no *democratic government in
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Kerala and, therefore, the matter is
pending. Even then we have been
pursuing the matter and the last I
heard from the Madras Government
was that they are still taking up the
matter with the Kerala Government
and after the matter has finally been
discussed they will let us know the
latest position.
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Shri Fakhruddin Ahmed: Gover-
nor’s rule.
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Shri Fakhruddin Ahmed: Gover-
nor’s rule.
Shri Praphat Kar: May I know

what steps have been taken for the
dredging of the smaller rivers which
used to serve the purpose of irriga-
tion and which have now been silted,
so that they might be used for the
purpose of irrigation in the various
villages in my State?

Dr. K. L. Rao: It is quite true
that some of the rivers, specially the
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Himalayan rivers, get a large amount

of silt and there is a certain amount

of silting. We are installing some

device by which the silt can be re-

moved. We are constantly watching.

it. So far we have not found any

particular project affected by too

much of siltation.
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Dr. K. L. Rao: It is quite true that
in Madhya Pradesh the projects have
not proceeded very fast, particularly
the Tawa project, because the money
was diverted to a power project. I

hope, in the Fourth Plan we are
going to do much better.

Shri Yallamanda Reddy: May I
know whether it is a fact that the
Andhra Government had requested
for some funds to complete the work
of Nagarjunasagar Project and because
this Government has failed to comply
with the request of the State Govern-
ment the State Government are going
to stop the work of Nagarjunasagar
Project and are going to retrench the
engineering staff; if so, what is the
proposal of this Government to con-
tinue the work of Nagarjunasagar
Project?

Dr. K. L. Rao: It is true that the
Nagarjunasagar Project has got limited
funds this year and the Government
of Andhra Pradesh has applied for ad-
ditional sums. This matter is being
very seriously considered by the Cen-
tral Government. I hope, something
will be forthcoming.

Shri Liladhar Kotoki: May I know
whether it will be possible for the
hon. Minister to tell the House now
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and, if it is not possible now, to lay
a statement in the House later on,
as to the break-up of the potential
for irrigation and power of rivers in
the different States or basin-wise or
river-wise and also tell us to what
extent this potential has been utilised
basin-wise, river-wise and State-
wise?

Pr. K, L. Rao: We have got some
figures. We will supply them to the
hon. Member.

Shri Bade: In the statement, it is
laid down that there is no phased
programme for exploitation of the
remaining 81 per cent of the hydro
potential and, according to him, only
19 per cent hydro potential will be
utilised. May I know whether in the
Fourth Plan, the Narmada Valley
Project and the Tava Project will be
completed or will they remain under
dispute, as it is, between Maharashtra
and Gujarat?

Dr. K. L. Rao: This 81 per cent
refers to hydro-electric projects for
which we do not have project investi-
gations or project reports: All these
projects like the Tava project and
so on are already included in the ir-
rigation sector. There is no question
about it. We have got hydro-electric
potential for 41 million KW and we
have so far sanctioned projects for
about 19 per cent. The balance is yet
to be exploited.
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Dr, K. L. Rao: Fortunately, in
India, we have got a very large num-
ber of rivers unlike Rhine which is
the only river for many countries. We
are lucky in that respect. It is true
that the exploitation of these rivers
must be done. But as these require a
lot of financial investments, it has to
be done in a phased way over a num-
ber of years.

Shri Basappa: So far as power
generation is concerned, it is poor
not only in Mysore but in other
States also. In this connection, may I
know why sanction has not been
given to the 9th and the 10th unit
of the Sharavati project and why
sanction has not been given to the
Harangi and Hemavati irrigation pro-
jects, and in view of the fact that
the Krishna waters have not been
divided properly, what action is
going to be taken in that regard?

Dr. K. L. Rao: All the projects
that the hon. Member has mentioned
are at different stages of examina-
tion and processing.

Shri S. Kandappan: From the
statement laid on the Table, I find
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that out of the total potential, of 450
million acre-feet of usable water,
only one-third, is being utilised. In
view of the meagre performance in
this vital sector, I would like to
know whether the Government is in
a position to indicate the measures
they propose to take to substantially
increase the irrigable area in the
near future.

Dr, K. L. Rao: That is exactly
what is stated in the statement. We
are utilising 33 per cent and we have
already sanctioned projects which
are under construction for amother
100 million acre-feet of water. That
process is already there; that will
last for the next 10 years.

Shri Shivaji Rao 8. Deshmukh:
The hon. Minister has been pleased
to state that because of the existence
of the Krishna-Godavari dispute, no
irrigation schemes have been held
up. Is it true of the hon. Minister’s
bome State alone or is it true of all
the States? Secondly, I would like to
know whether the Central Govern-
ment has received from a democrati-
cally elected functioning Government
any notice of reference of the
Krishna-Godavari water dispute to
judicial arbitration and, if so, what
is the reaction of the Government to
that?

Shri Fakhruddin Ahmed: An in-
ginuation has been made by the hon.
Member and I will request him not
to indulge in that. So far as we are
concerned, we do not take a paro-
chial view; we take an all-India na-
tional view, and whatever is possible
is done. (Interruptions).

Shri Shivaji Rao S. Deshmukh: My
question has not been answered. The
question was not whether it was a
parochial view. The question was
whether or not the Central Govern-
ment has received any notice for re-
ference of this dispute to judicial ar-
bitration, The hon. Minister has noth-
ing to say on that?

Dr. K. L. Rao: With regard to the
Krishna-Godavari dispute, I would
Jike to tell the hon. Member that in
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1951 when the late lamented Shri
Gadgil was the Minister of Irriga-
tion and Power, an agreement was
reached. For ten years it went on.
It was in 1960 that again the con-
troversy arose and since then there
has been the water dispute. Hon.
Hafiz Mohammed Ibrahim, the then
Minister of Irrigation & Power, made
a statement in 1963 after investiga-
tion. Now after the statement of
March, 1963, again there has been
some sort of a representation by the
Maharashtra Government. It is the
Maharashtra Government that asked
for arbitration; it is not Mysore or
any other State involved in this that
asked for arbitration......

Shri Sivamurthi Swamy:
asked for it.

Mpysore

Dr. K. L, Rao: I would like to say
emphatically that it is not.

This matter has been considered
again and again by the Government.
According to the article of the Con-
stitution, unless the Government is
satisfied that it is not possible to set-
tle it by peaceful negotiations, it
should not refer the matter for arbi-
tration. The dispute is under active
consideration and review.

Shri Shivaji Rao S. Deshmukh: I
wanted to know.... :

Mr. Speaker: Order, order. He has
taken five minutes. I cannot help him.

Mr. Daji.
Shri Daji: May I know whether the

dispute between Gujarat and Madhya

Pradesh regarding the Narmada
Project has been resolved and if so,
on what basis?

Shri Fakhruddin Ahmed: As the
hon, Member is aware, recently we
had a joint meeting with the Chief
Ministers of the concerned States;
we had a joint meeting with the
Chief Ministers of Maharashtra,
Gujarat, Madhya Pradesh and Rajas-
than and after a very exhaustive dis-
cussion, certain things emerged out
which the Chief Ministers are going
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to consider among themselves and
they will let me know; after that,
the final date for settlement will be
fixed.

Mr. Speaker: Next Question.

Shri Sivamurthi Swamy: Half-
an-hour discussion should be allow-
ed on this.

Mr. Speaker: There are so many
rivers in India that even five hours’
discussion will not be sufficient.

Raids to unearth Unaccounted
Money

+
*781. Shri Madhu Limaye:
Shri Bagri:
Dr. Ram Manohar Lohia:
Will the Minister of Finance be
pleased to refer to the reply given
to the debate on the Finance Bill,
1966 and state:

(a) whether a circular was issued
in January this year reversing his
predecessor’s policy with regard to
the raids for umearthing black
money; ’

(b) whether Government propose
to lay a copy of the circular on the
Table;

(¢) how many raids have been car-
ried out by the Income-Tax Investi-
gating agencies after he took over in
order to dig out black money; and

(d) the amounts involved?

The Minister of Finance (Shri
Sachindra Chaudhuri); (a) No, Sir.

(b) Does not arise.

(c) 67 raids during the period from
1-1-1966 to 30-6-1966.

(d) Rs. 47.22 lakhs.
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“A letter should be addressed
to Shri B. P. Ray from the
Director expressing regret at the
search of his residence and the
inconvenience caused to him
thereby.

An explanation should be
sought from Shri S. N. Banerjee,
Deputy Director, and Shri S. S.
Srivastava, Additional 'Collector
of Customs, as to why the office
of a respectable firm of solicitors
and the private residence of 2
respectable partner of a firm
were searched.”

T WERT B GFRES -
I AT F WiAET 2 TAR 19¢( 1)
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Shri Sachindra Chaudhuri: It is per
fectly true that the office of the Or-
rdignum Co. had been searched and
also the residence of two of the
partners; one was that of Mr. B, P.
Ray and the other was that of Mr,
Silverstone. I say freely here that I
have known Mr. B. P. Ray for more
than thirty years and I have seen
Mr. B. P. Ray grow up. If my knowe
ledge of the gentleman is of any use
to this House, then 1 may also say
that he is one of the most honest
men that it has been my good for-
tune to come across.
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